
 223  Papers.  Laid
 (4)  A  copy  each  of  the  following

 papers  under  sub-section  (4)  of  sec-
 tion  23  of  the  Institutes  of  Technolo-
 gy  Act,  496]  od

 <i)  Certified  Accounts  of  the  In-
 dian  Institute  of  Technology,  Kan-
 pur,  for  the  year  1975-76  along  with
 the  Audit  Report  thereon.

 (ii)  Certified  Accounts  (Hindi@
 version)  of  the  Indian  Institute  of
 Technology,  Dethi  for  the  year
 ‘1976-77,  along  with  the  Audit  Report
 thereon.

 (5)  A  statement  (Hindi  and  Eng-
 lish  versions)  (a)  showing  reasons
 for  delay  in  laying  the  Accounts
 mentioned  at  (4)  (i)  above  and  (b)
 for  not  laying  the  Hindi  version  of
 the  Accounts  simultaneously.  [Plac-
 ed  in  Library.  See  No.  LT-2329/
 78.)

 PROF.  P.  G.  MAVALANKAR:  My
 Roint  uf  submission  is  the  same.  There
 is  a  delay  of  one  year  and  four  months
 in  the  case  of  the  Annual]  Report  of
 the  Indian  Council  of  Social  Science
 Research,  New  Delhi,  for  the  year (1976-77.  It  is  said  that  the  Govern-
 ment  are  in  agreement  with  the  above
 Report.  What  does  it  mean?  These  are
 some  important  bodies  which  perform
 some  important  functions.  Merely  say-
 ing  that  the  Government  are  in  agree-
 ment  with  their  reports  is  not  suffici-
 ent.  They  are  thereby  trying  to  get
 away  from  the  responsibility  of  stat-
 ing  what  the  Government  intend  do-
 ing  about  those  reports,  I¢  they  agree,
 what  is  the  action  which  they  propose
 ‘to  take  on  those  recommendations?
 ‘These  things  should  have  been  men-
 tioned.

 NOTIFICATION  UNDER  THE  CENTRAL
 Excise  RULES  AND  THE  CENTRAL  SALES

 TAx  ACT,  ETc.

 MAY  I5,  978  Popers  Laid  |  2g
 THE  MINISTER  OF  STATE  IN  TRE.

 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  I  beg  to  lay  on
 the  Table:—

 a)  A  copy  of
 G.S.R.  270(E)  (Hindi  and  English
 versions)  published  in  Garette  of
 India  dated  the  3753  May,  4978
 making  certain  amendment  to  Noti-
 fication  No.  98/76-Central  Excise
 dated  the  6th  June,  ‘1976,  jssued
 under  the  Central  Excise  Rules  2944
 together  with  an  explanatory  memo-
 randum.  {Placed  in  Library.  See
 No.  LT~-2330/78.]

 (@)y  A  copy  of  Notification.
 No.  G.S.R.  589  (Hindi  version)  con-
 taining  corrigendum  to  Hindi
 version  of  Notification  No.  G.S.R.
 T62(E)  dated  the  !7th  Decemper,
 1977,  under  sub-section  (2)  of  section
 3  of  the  Central  Sales  Tax  Act.
 1956.  [Pleced  in  Library.  See  No.
 LT-233/78.]

 Notification  No.

 STATEMENT  CORRECTING  REPLY  TO
 USQ  No.  6387  re.  INSTALLER  CAPACITY

 oF  FEeRrtTrtizer  PLANTS

 बाला  एक  विवरण  पटल  पर  रखता  हूं  t
 {Placed  in  Library.  See  Ne.  LT-

 2832/78.)

 लथा  अंग्रेजी  संस्करण)  WRT
 {Placed  in  Library.  See  No,
 2833/78.)

 सास  |

 @English  version
 May,  1978.

 of  the  ‘Accounts  was  laid  on  the  Table  on  the  8th


